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MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(Department of Women and Child Development)

NOTIFICATION

New Delhi, the 27th June, 1994

G.S.R. 540(E).—In exercise of the powers conferred by clause (c) of sub-
section (1) of Section 21 of the Infant Milk Substitutes, Feeding Bottles and
Infant Foods (Regulation of Production, Supply and Distribution) Act, 1992
(41 of 1992), the Central Government hereby authorises the following voluntary
organisations engaged in ihe field of child welfare and development and child
nutrition to make a complaint in writing under the said section, namely :—

1. Central Social Welfare Board,
Samaj Kaiyan Bhawan,
B-12, Tara Cresent, Institutional Area,
South of IIT, New Delhi-110016-
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2. Indian Council for Child Welfare,
4, Deen D^yal Upadhyaya Marg,
New-Delhi-110002.

3. Association for Consumer Action on Safety and Health (ACASH),
Room No. 21, Lawyers's Chambers,
R. S. Sapra Marg,
Bombay- 400002

[F. No. 12-1J93-NT]
MEENAXI ANAND CHAUDHRY, Jt. Secy.
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